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In the Karnataka High Court

Case No : M.F.A. No. 285 of 2012 c/w M.F.A. No. 286 of 2012 (CPC)

Sri Narayanappa APPELLANT

Vs

Smt. Lakshmamma and Others RESPONDENT

Date of Decision : 01-10-2012

Acts Referred:

Citation : (2012) 10 KAR CK 0100

Hon'ble Judges : N. Ananda, J

Bench : Single Bench

Advocate : C.T. Parameshwarappa, for M/s. Nisarga Law Associates, for the 
Appellant; 

Judgement

N. Ananda

1. Heard the Learned Counsel for appellant. The learned trial judge has directed
both the parties to maintain status quo in respect of suit schedule properties.
The learned trial judge has observed that trial is under progress. In the
circumstances, the learned trial judge has accepted the application filed by
plaintiff and dismissed the application filed by defendant No. 6. At the same
time, the learned trial judge directed both parties to maintain status quo in
respect of suit schedule properties and defendant No. 6 has been restrained from
putting up construction.

2. The trial is under progress. It would be appropriate to direct both parties not
to put up construction or alienate suit schedule properties pending disposal of
suit.

3. The learned trial judge shall decide the case on merits within a period of six
months from today, for which both parties shall extend their co-operation. The
appeals are accordingly disposed of.
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